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INTRODUCTION 3

I, the Chairman of the Committee on Papers laid on the Table
of the House, having been authorised by the Committee to present
the Report on their behalf, present this their Second Report.

2. As a result of examination of some papers laid during the
Fourteenth, Fifteenth and Sixteenth sessions, the Committee have
come to certain conclusions regarding the factors which have contri-
buted to delays in laying them on the Table. The Committee have
suggested some steps for streamlining the procedures and time-
schedules for laying of certain reports.

3. After the presentation of the First Report the Committee have
held three sittings on the 15th, 21st and 27th April, 1976.

4. The Committee considered and adopted this Report at their
sitting held on 27th April, 1976.

5. A statement giving summary of the recommendations/observa-
tions of the Committee is appended to the Report (Appendix-III).

New DELH1; ERA SEZHIYAN,
April 27, 1976. Chairman,
Vaisakha 7, 1898 (Saka). Committee on Papers laid on the Table.




CHAPTERI ~

DELAY IN LAYING ANNUAL REPORTS OF NATIONALISED
BANKS FOR THE YEAR ENDED ON 31ST DECEMBER, 1974.

The Annuel Reports on the working and activities of all the 14
mnationalised banks (see Appendix-I) with their accounts and the
Auditors’ Reports thereon for the year ended on 31st December, 1974
were laid together on the Table of Lok Sabha on 5-1-1976 under sub-
section (8) of section 10 of the Banking Companies (Acquisition and
“Transfer of Undertakings) Act, 1970 which reads as under:

“The Central Government shall cause every auditor’s report
and report on the working and activities of each corres-
ponding new bank to be laid for not less than thirty days
before each House of Parliament as soon as may be after
each such report is received by the Central Government.”

1.2. The above provision of the Act does not prescribe any time
limit within which the Banks should after closing their books on 31st
day of December of each year prepare their Reports and Accounts
and get them audited and make copies of the Report and accounts
available to the Government for laying before Parliament. The
result is that no uniform time-schedule is being followed by the

Ministry of Finance in laying on the Table Reports of the nationalised
Banks.

1.3. On being asked about the reasons for not laying the Reports
for the year 1974 during the Lok Sabha session held from 21-7-1875
to 7-8-1975 and whether there was any statutory requirement that
Reports of all the nationalised Banks were to be laid together, the
Ministry of Finance (Department of Banking) had inter.alia stated
&s under: —

“Since all the 14 banks were nationalised together by a single
statute with effect from the same date viz. 19-7-1969, the
practice followed has been to lay on the Table of the
House all the Reports together. For the calendar year
1974 five reports were received on or after July 21, 1875
(the date on which the session commenced) and one report
though received earlier was in English alone. The bilin-
gual version was received in September, 1975. Thus it
was only by end of September that all the reports were

T available in bilingual form for being laid on the Table of
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both Houses. This was done during the next session i.e.
January, 1976.”

1.4. On examination of the Reports laid on the Table of Lok Sabha
relating to the previous years it has been noticed that the Ministry
of Finance had been laying Annual Reports in respect of all the
mationalised banks together on the same date. A statement showing
the year to which the Reports pertain and the dates of their laying
is given blow:—

S. No.  Yesr encing Date of laying Remarks
I 19-7-1969 to 12-7-1971 )
31-12-1969 |
|
2 31-12-1970 23-11-1971 |
| Repcrts cf ellthe 14 banks were
3 31-12-1971 31-7-1972 rlaid cn the seme date.
4 31-12-1972 27-7-1973 1
S 31-12-1973 26-7-1974 J

1.5. The above data shows that Government had been laying the
Reports of all the nationalised Banks for a particular year, together,
usually in the July-August session of Lok Sabha every year. But
for the year ended on 31-12-1974 they had taken unusually long time
in laying these Reports.

1.6. On perusal of the Reports of the 14 nationalised banks laid on
the Table on 5-1-1976 it has been observed that Directors and Audi-
tors had signed them in the case of one Bank in March, 1975, in the
case of three Banks in May, 1975 and in the case of the remaining
Banks in June, 1975.

1.7. The Committee note that the Annual Reports and Accounts
of all the 14 nationalised banks for the year ended on 31st December,
1974 were laid as late as on 5-1-1976 whereas in the past reports of
all the Nationalised Banks used to be laid together in the July-
August Session of Lek Sabha. The Committee also note that sub-
section (8)of section 10 of the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970 makes it incumbent upon the
Central Government to cause every auditor’s report and report on
the working and activities of each corresponding new Bank to be
Iaid for not less than thirty days before each House of Parliament as
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soon as may be after each such report is received by the Central
Government. The Commtittee further mote that Government had
received reperts of five Banks on er after 21st July, 1975 and report
(English version) of one Bank even prior to that. The Committee feel

that laying of the Reports which were ready during the July-August
session was unmecessarily delayed.

1.8. The Commitiee are not able to appreciate the logic behind
the explanation given by the Ministry that since all the 14 banks
were nationalised together by a single statute with effect from the
same date, they had been laying Reports of all the mationalised banks
together. The Committee also do mot find any justification in laying
of all the Reports being delayed merely because Hindi version of one
of the Reports had not been received. Since there Is no statutory
provision which requires Government to lay reports of all the Nation.
alised Banks together the Committee feel that the practice followed
by Government is not a healthy one because it leads to unnecessary
delay in laying Reports of the Nationalised Banks before Parliament.

1.9. The Committee recommend that Reports of the nationalised
banks should be laid before Parliament as and when they are
received, individually or collectively, and Ministry of Finance must
ensure that laying of any Report is not delayed merely because some
other Report(s) has not been received. The Committee need hardly
stress that in view of the fact that Government are already laying a
consolidated report on the working of all the public sector Banks
before Parliament every year, which gives a complete picture about
the working of all the Banks, there is absolutely no special advant-
age in laying Reports of all the Nationalised Banks together and in
that process delaying the laying of Reports of Banks which are al-

ready received by Government by awaiting the receipt of the Reports
of some other banks.

1.10. With a view to avoid delays in the laying of Reports of the
nationalised banks and in order to achieve some uniformity in this
regard, the Committee recommend that after the close of the account.
ing year every nationalised bank should complete its accounts with-
in a period of 3 months and make them available for auditing. Audit-
ing of the accounts and furnishing replies to audit objections, if any,
and also translation and printing of reports should be completed
within the next six months so that all the Reports are laid before
Parliament latest within nine months after the close of the account-
ing year. If for any reason the Report of any Bank cannot be laid
within the stipulated period of nine months, the Mimistry of Finance
should lay within 30 days of the expiry of the prescribed period or
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as soon as the House meets, whichever is later, a statement explain-

ing the reasons why the Report(s) of the Banks concerned could not
‘be laid within the stipulated period.

1.11. The Committee further recommend that ordinarily both the
English and Hindi versions of the Reports should be laid on the
Table simultaneously. However, in exceptional cases, where it is
not possible to lay both the versions simultaneously, the Ministry of
Finance should lay the version which is ready without waiting for
the other version and while laying only one version they should
invariably lay a statement explaining the reasons for not laying the
other version. In such cases the other version should be laid on the
Table either in the same session or at the most by the end of the
next session. . 5 T & e e



CHAPTER I

ANNUAL REPORTS OF THE DELHI SMALL INDUSTRIES
DEVELOPMENT CORPORATION LTD., NEW DELHI FOR THE
YEARS 1971-72, 1972-73 AND 1973-74

The Delhi Small Industries Development Corporation Limited, an
undertaking under the administrative control of the Delhi Adminis-
tration, was set up in February, 1971. The Corporation commenced
its operational activities in February, 1972,

2.2. In the Review on the working of the Corporation laid on the
Table it has been stated ‘that “the share capital of the Corporation is
provided by the Ministry of Industry and Civil Supplies through
Delhi Administration. The shares are held in the name of the
Lt.-Governor of Delhi. The authorised capital of the Corporation as on
31-3-1974 was Rs. 1000 lakhs, The paid up capital of the Corporation
on the same date was Rs. 30 lakhs. The working capital requirements
of the Corporation are primarily arranged through cash credit faci-
lities with the nationalised banks against hypothecation of the
stocks of the raw materials.”

2.3. On enquiry, the Ministry have intimated that Annual Reports
of the Delhi Small Industries Development Corporation Ltd. for the
years 1972-73 and 1973-74 were received on 10-7-1974 and 17-10-1974
respectively. Regarding the Report for 1971-72 the Ministry have
stated that the Annual Report for this year had not been received
from the Delhi Small Industries Development Corporation Limited
and accordingly, Ministry wrote to them on 10th June, 1975. There-
after the Report for 1971-72 was received in the Ministry on 25-6-1975.

2.4. The Annual Reports of the Corporation for 1971-72, 1972-73
and 1973-74 were laid on the Table of Lok Sabha on the 7th January,
1876 under section 619A (1) of the Companies Act, 1956 together with
‘Review’ on the working of the Corporation.

2.5. When these Reports were received for being laid on the Table,
the Ministry of Industry and Civil Supplies were asked by the Lok
Sabha Secretariat to lay alongwith the Reports a statement showing
reasons for delay in laying those Reports because there was a prima
Jacie delay in laying those Reports.

=T 5 o .



2.6. Ministry of Industry and Civil Supplies vide their O.M. dated:
30th January, 1976 informed that the reasons for delay in laying of
the reports were incorporated in the last para of the ‘Review’ and

therefore it was presumed that a separate statement was not neces-
sary to be laid on the Table.

2.7. The reasons given in the last para of the ‘Review’ read as
under: —

“The reasons for delay in the laying of the report before the
Houses of Parliament is that, there was a doubt as to
whether this would be placed before the Metropolitan
Council of Delhi or before the Parliament. On the Ministry
of Law finally clarifying the doubt the report is being
placed before both the Houses of Parliament.”

2.8. Section 619A(1) and (2) of the Companies Act, 1966 provide:

“B619A (1) Where the Central Government is a member of a
Government company, the Central Government shall
cause an annual report on the working and affairs of that
company to be—

(a) prepared within three months of its annual general
meeting before which the audit report is placed under
sub-section (5) of section 619; and

(b) as soon as may be after such preparation laid before
both Hcuses of Parliament together with a copy of the
audit report and any comments upon, or supplement to
the audit report, made by the Comptroller and Auditor-
General of India.

(2) Where in addition to the Central Government, any State
Government is also a member of a Government company,
that State Government shall cause a copy of the Annual
Report prepared under sub-section (1) to be laid before
the House or both Houses of the State Legislature together
with a copy of the audit report and the comments or sup-
plement referred to in sub-section (1).”

29. Since the reasons for delay in layihg the Annual Reports on
the Table of Lok Sabha given in the ‘Review’ and mentioned in para
2'7 were not clear, Ministry were asked on 9-2-1976 to furnish infor-
mation on the following points:—

(1) the date on which the matter was referred to the Ministry
of Law for clarification as to whether reports of the Delhi
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Small Industries Development Corporation Limited, New

Delbi should be laid before Parliament or the Metropolitan
Council.

(2) the date on which the Ministry of Law gave the advice.

(3) why were the comments of the Comptroller and Auditor
General of India not laid on the Table in respect of

accounts of the Corporation for the year 1971.72—First
Report.

2.10. Ministry in their reply dated the 11th March, 1976 have
:stated that the opinion of the Ministry of Law was sought on 19-7-1974
as to whether the Report of the Delhi Small Industries Development
Corporation Ltd. should be laid before Parliament or the Metropoli-
tan Council. From the facts mentioned in para 2.3, it is clear that
the Ministry moved in the matter when Report for 1972-73 was sub-
mitted to them by the Corporation for being laid before Parliament.
“The Corporation did not take proper care to send in time the Report
for 1971-72 and it was sent only after the Ministry called for it.

2.11. Regarding non-inclusion of comments of the Comptroller
and Auditor General in the 1971-72 Report, Ministry have stated that
those were received in July, 1973, and were adopted in the extra-
ordinary General Meeting of the Corporation held on 25-9-1973 and

therefore, it could not be printed in the Annual Report for the year
1971-72.

2.12. The Committee note that the Annual Reports of the Delhi
‘Small Industries Development Corporation Ltd. New Delhi for the
years 1971-72, 1972-73 and 1973-74 were laid on the Table of Lok Sabha
on 7-1-1976 and the Ministry of Industry and Civil Supplies have attri-
buted the delay in laying these Reports to a doubt having arisen whe-
ther these Reports were required to be laid before Parliament or the
Metropolitan Council in view of the fact that the shares of the Corpo-
ration were held in the name of the Lt. Governor of Delhi and not in
the name of the President. The Committee further note that on re-
ceipt of the Report for 1972-73 on 10-7-1974, the Ministry moved in
the matter and addressed the Ministry of Law on 19-7-1974 seeking
their advice whether the Report of the Delhi Small Industries Deve-
lopment Corporation Limited should be laid before Parliament or the
Metropolitan Council. The Committee note that the Ministry of Law
had furnished their advice on 9th May, 1975. The Corporation apart
from delaying the report for 1872-73, did not take proper care to send
the report for 1971-72 to the Ministry and it was sent only when the
Ministry called for it. :

i A—i -



2.13. The Committee need hardly stress that the administrative:
Ministry must devise suitable procedure whereby the receipt of Re-
ports and Accounts of the Organisations under their control is careful-

ly watched to avoid delays in the laying of Reports and Accounts be-
fore Parliament.

2.14. The Committee are unhappy to note that the comments of the
Comptroller and Auditor General of India on the Report for 1971-72
had not been incorporated in the Report in spite of a statutory provi-
sion in this regard contained in Section 619A of the Companies Act
that these comments should be laid on the Table. The explanation giv-
en by the Ministry that these comments were not laid because they
were received late and hence could not be printed in the Annual Re-
port are not convincing and cannot be accepted to be of any subs-
tance. The Committee have no doubt in their mind that in withhold-
ing the comments of the Comptroller and Auditor General on the-
Report for 1971-72 from the House, the Ministry have failed to com-
ply with the provisions of Section 619A of the Companies Act and
the Ministry should lay those comments now at the earliest oppor-
tunity.

2.15. The Committee feel that the practice of incorporating the
reasons for delay in the ‘Review’ prepared by the Government on the
Report is not correct and the reasons for delay should invariably be
laid separately so that attention of the House is drawn to that fact
specifically.



CHAPTER Il

DELAY IN LAYING ANNUAL REPORTS OF THE INDIAN
COUNCIL OF AGRICULTURAL RESEARCH FOR 1971-72 AND
1972-73

The Annual Report of the Indian Council of Agricultural Research
for 1971-72 was laid on the Table of Lok Sabha on 28-7-1975 together
with a statement (Appendix II) explaining the reasons for delay in
laying the Report.

3.2. On examination of the delay statement it was found that the
Ministry of Agriculture & Irrigation had taken unduly long time in-
laying the Report even though it had become ready in October, 1973:
when the audited accounts of the Society (ICAR) had also been:
received.

3.3. On being asked about the steps taken by the Ministry for-
quick compilation of the Report and to cut delays in laying the-
Reports before Parliament in future and also when the Reports for
1972-73, 1973-74 and 1974-75 were proposed to be laid, the Department
of Agricultural Research and Education in their reply dated 7-11-1975
had stated as under:

“....the Annual Report of the ICAR for the year 1972-73 is
under print and it will be laid on the Table of the Lok
Sabha in the coming session. The Report for the year
1973-74 is being sent to the press. Printed copies of the
Report are likely to become available by January, 1976. It
will te laid on the Table of the Sabha immediately there--
after. The Report for the year 1974-75 is under compila-
tion. Steps will be taken to ensure its timely compilation,
editing and publication.

2. The observations of the Lok Sabha Secretariat have been
noted. It will be ensured that no undue deiay takes place,.
in future, in placing the Reports of the ICAR on the Table-
of the Sabha, immediately after publication.”

3.4. On further being asked about the provisions in the relevant.
rules under whick the Annual Reports of ICAR were being laid.
befoie Parliament the Ministry had informed on 31-1-1976 that.
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copies of the Annual Reports of the Council were placed on the
Table of Parliament under Rule 94 of the Indian Council of Agricul-

‘tural Research (reproduced below) which had become effective from
10th January, 1966.

“84. An Annual Report of the proceedings of the Society and
of all work undertaken during the year shall be prepared
by the Governing Body for the information of the Govern-
ment of India and the members of the Society. This report
and the audited accounts of the Society alongwith the
auditor's report thereon shall be placed before the Society

at the Annual General Meeting and also on the Table of
tne Houses of Parliament.”

3.5. On an enquiry whether the accounts of ICAR were audited by
the Comptroller and Auditor-General of India in terms of Section 14
-of the Comptroller and Auditor-General’'s (Duties, Powers and
‘Conditions of Service) Act, 1971, the Ministry had in their reply
dated 22-3-1976 stated that the Audit of the ICAR is conducted by
the Accountant General, Commerce, Works and Miscellaneous, New
Delhi on behalf of the C. & A.G., in pursuance of the provisions con-

tained in the Rules and Bye-laws of the Indian Council of Agricul-
tural Research.

3.6. Although the Ministry had informed as early as on 7-11-1975
that the Annual Report for 1972-73 was under print and will be laid
in the ensuing session (held from 5-1-1976 to 6-2-1976) yet the
Annual Report for 1972-73 was laid on the Table of Lok Sabha on
5-4-1976. In the statement giving reasons for delay the Ministry have
statad that ‘“‘the audited certificate from the Accountant General,
‘Commerce, Works and Miscellaneous, which is an integral part of this
Report (1972-73) was received only in the month of February, 1975.
Thereafter, due to the intricate nature of work, as a number of
Tables and Appendices have to be printed, the press also took some-
time to print the Report. All these have comulatively caused this
delay in submission of this Report, which is very much regretted.”

3.7. The Committee are concerned to note that the Annual Re-
ports of the ICAR for 1971-72 and 1972-73 were laid on the Table of
Lok Sabha as late as on 28-7-1975 and 5-4-1976, respectively, even
when the Report for 1971-72 had become ready in October, 1973 when
the audited accounts of the Society had also been received. The Com-
mittee further note that despite the fact that the Ministry of Agricul-
ture and Irrigation had informed on 7-11-1975 that no undue delay
would take place in future in placing the Annual Reports of the ICAR
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before Lok Sabha, the Reports for 1973-74 and 1974-75 have not so far
been laid.

3.8. The Committee feel that ICAR being an autonomous organisa-
tion receiving grant-in-aid from the Government, Parliament should

be apprised of its activities after the close of each accountmg year at
the earliest opportunity.

3.9. While fixing norms as regards laying of Reports and accounts
of autonomous organisations before Parliament the Committee have
already recommended in para 1.16 of their First Report that the An-
nual Reports and audited accounts of every autonomous organisation
should be laid before Parliament within nine months after the close of
the accounting year or if for any reason the Report and audited accountg
cannot be laid within the stipulated period, the concerned Ministry
should lay within 30 days of the expiry of the prescribed period or as
soon as the House meets, whichever is later, a statement explaining
the reasons why the Report and accounts could not be laid within the
stipulated period.

3.10. The Committee are concerned to note that the Ministry of
Agriculture and Irrigation have neither laid the Report for 1973 .74
and 1974-75 nor any statement explaining the reasons as to why the
Reports and accounts for these years could not be laid.

3.11. The Committee trust that the Ministry of Agriculture and Ir-
rigation will implement the above recommendation of the Committee
in its letter and spirit and lay the Annual Reports and accounts of the
ICAR for 1973-74 and 1974-75 without further delay. If for any valid
reason these Reports are not likely to be laid during the current ses-
sion (i.e. Budget Session 1976), Ministry should lay on the Table be-
fore termination of the session a statement giving reasons as to why
these reports cannot be so laid.



CHAPTER 1V

DELAY IN LAYING ON THE TABLE OF THE ANNUAL REPORTS
OF GOVERNMENT COMPANIES UNDER THE COMPANIES
ACT, 1956.

Section 619A (1) of the Companies Act, 1956, provides as follows:

“618A (1) Where the Central Government is a member of a
Government Company, the Central Government shall cause
an annual repcrt on the working and affairs of that
company to be—

(a) prepared within three months of its annual general
meeting before which the audit report is placed under
sub-section (5) of section 619; and

(b) as soon as may be after such preparation, laid before

both Houses of Parliament together with a copy of the

i audit report and any comments upon, or supplement to

' the audit report, made by the Comptroller and Auditor-
General of India.”

4.2. An examination of some of the Reports pertaining to 1973-74
laid on the Table of Lok Sabha under the Companies Act reveals that
generally the Companies hold their annual general meetings 4 to 5
months after the close of the accounting year and thus their Annual
Reports should normally be laid on the Table of the House in the
November-December segsions. In some of the cases cited below
laying of the Reports had been delayed and no explanatory state-
ments had been laid on the Table:—

Date Date on

compar al  lad ent Ad
Name of the" X uag! id on® ministrative
v General the Ministry
Meeting  Table
held
X 2 3 4

1. Gsrden Reach Workshops Limited
Calcutta . . . 26-9-1974 25-7-1975 Defence
2. Singareni Collieries Compeny
L. . 30-9-1974  25-7-1975 Energy

) 12
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3. Indian Rare Earths Ltd., Bombay 27-9-1974 25-7-1975 Atomic Energy

4. ll-xt:g.im Petrc-chemicals Corporaticn s Petreke "
. . . . 27-9-1974 2§5-7-197§ cum an
Chemicals

§. Scooters India Limited, Luckncw 31-8-1974 25-7-1975 Incustry erd Civil
Supplies

6. Mxchine Tools Cotpormon of India
Limited, Ajmer . 25-9-1974 25-7-1975 Do.

7. Hindustan Machine Tooh Lmuted
Bangalore . Not indicated 25-7-1975 Deo.

4.3. Instructions had been issued by the Lok Sabha Secretariat
to lay on the Table, alongwith such documents a statement giving
as in 1962 and repeated from time to time that where there is undue
delay 1n laying a document (including the statutory rules etc.) on
the Table of the House, the concerned Ministry should also arrange

to lay on the Table, alongwith such document, a statement giving
reasons for the delay.

44. The Ministries concerned with the companies referred to in
para 4.2 above were, therefore, asked to explain the reasons for delay
in laying the Reports. From the reasons furnished by the Ministries
the Cummittee noted that in most of the cases the reasons for delay
in laying the Reports were that the supply of Hindi version of the
Report was delayed by the Company, that the printed copies of the
Report were not available and that there was difficulty in getting the
report translated into Hindi etc.

4.5. With a view to ascertaining the facts and to know the practi-
cal difficulties being encountered by the Ministries which cause
delays in laying the Reports before Parliament, the Committee invi-
ted the representatives of the Ministry of Finance to place facts
before the Committee on 14-11-1975.

46. Referring to the provisions contained in Section 619A (1) of
the Companies Act, 1956 for laying Annual Reports of Government
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Companies before Parliament, the representative of the Ministry of
Finance was asked to state the reasons for delay in laying the Annual
Reports and whether any time limit had been laid down in the Act
for laying those Reports before Parliament. In his evidence before
the Committee, the representative of the Ministry of Finance informed
the Committee that there was no specific time limit laid down in the
Act for iaying Annual Reports and accounts of Government Com-
panies before Parliament. As regards delay, the witness stated that
laying of Annual Reports got delayed because completion of Annual
Report required prior completion of accounts and their auditing. He
further stated that in the case of a number of undertakings, statutory
provisions could not be complied with because of their complex
nature. The annual general meetings were not held within three
months of the close of the financial year as required under relevant
provisions of the Act and the accounts were also not completed within
three months of the holding of annual general meeting of the com-
pany. According to the witness a period of 6 months was usually
taken o complete the accounts after the close of the financial year.
His view was that six months period for closing the accounts after
the close of the financial year was adequate in the case of smaller
companies/organisations but this time limit would not be feasible in
the case of larger companies like Food Corporation of India, handling
huge amounts and whose offices were spread all over the country.

4.7. When asked what reasonable time limit could be fixed within
which the Annual Reports should be laid before Parliament, the
witness stated that he would inform the Committee after consulting
the Comptroller and Auditor-General in the matter. Summing up,
the witness stated that “We will fry to work out on the basis of
completion within a twelve-month period in the case of larger com-
panies and within nine months in the case of smaller companies.”

46. Regarding the difficulties faced by the companies about
translation and printing of Reports which contributed to delays in
their laying the representative of the Ministry of Finance stated
during evidence that drafting of the Annual Reports and the?r trans-
lation into Hindi should be concurrent with the preparation of
accounts so that the translation was done in a way that complete
Hindi version was available at the time of the annual general meeting
of the company. He was of the opinion that since it was an annual
feature, the concerned organisation should settle dates with the p.ri.nt-
ing presses in advance, for printing of Reports instead of waiting

for the translated cyclostyled Report and then calling for rates ff,‘-).T.
the printers.
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4.9. Asked whether the Bureau of Public Enterprises could take
up the responsibility of watching the laying of Annual Reports of
Public Sector Undertakings before Parliament without delay, the
representative of the Ministry of Finance stated that this work should
neithes be centralised nor the Finance Ministry be made responsible
for this job because the public sector undertakings being autonomous
or sewni-autunomous bodies were under the administrative control of
the concerned Ministries and as such Bureau should not have the
powers to give orders to them. He was of the opinion that if this
work was entrusted to the Bureau, it would increase their involve-
ment without increasing its effectiveness.

4.10. When asked about the functions of the Bureau of Public
Enterprises, the witness stated that the Bureau did analytical work
only. It compiled the accounts of the Public Sector Undertakings
and submitted comprehensive Report to Parliament annually. The
Bureau performed advisory functions only and did not interfere with
the concerned Ministry’s supervisory function,

4.11. In order to have concrete proposals from the Government on
the question of fixing a time limit for laying Reports of Government
Companies, Ministry of Finance were asked to furnish written infor-
mation on the following points:—

(i) A Note in consultation with the Comptroller and Auditor-
General of India stating what should be the reasonable time
limit for completion of audit and for laying Reports and
accounts of Government Companies|Corporations before
Parliament in the light of the existing provisions of section
619A of the Companies Act, 1956; and

(ii) A Note explaining their views as regards the reasonable
interpretation of the words “as soon as may be after pre-
paration” in Sectior: 619A of the Companies Act, 1856.

4.12. In a written note furnished to the Committee, Ministry of
Finance have explained the position as under:—

“For ready reference Sections 619 and 619A relating to the
audit of accounts of Government companies and laying the
reports are reproduced below:

‘S. 619. Application of sections 224 to 233 to Government com-
panies— (1) In the case of a Government company, Fhe
following provisions shall apply, notwithstanding, anything
contained in sections 224 to 233.
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(2) The Auditor of a Government company shall be appointed
or reappointed by the Ceniral Government on the advice
of the Comptroller and Auditor-General of India.

Provided that the limits specified in sub-sections (1-B) and
(1-C) of snction 224 shall apply in relation to the appoint-
ment or reappointment of an auditor under this sub-
section.

(3) The Comptroller and Auditor-General of India shall have
power—

(a) to direct the manner in which the company’s accounts
shall be audited by the auditor appointed in pursuance
of sub-section (2) and to give such auditor instructions
in regard to any matter relating to the performance of
his functions as such;

(b) to conduct a supplementary or test audit of the com-
pany's accounts by such: person or persons as he may
authorise in this behalf; and for the purposes of such
audit, to require information or additional information
to be furnished to any person or persons so authorised, on
such matters, by such person or persons, and in such
form, as the Comptroller & Auditor-General may, by
general or special order, direct.

(4) The auditor aforesaid shall submit a copy of his audit
report to the, Comptroller and Auditor-General of India
who shall have the right to comment upon, or supplement,
the audit report in such manner as he may think fit.

(d) Any such comments upon, or supplement to, the audit
report shall be placed before the annual general meeting
of the company at the same time and in the same manner
as the audit report.

S. 619-A Annual Reports on Government Companies— (1)
Where the Central Government is 3 member of a Govern-
ment Company, the Central Government shall cause an
annual report on the working and affairs of the Company

to be—

(a) prepared within three months of its annual general
meeting before which the audit report is placed under
sub-section (5) of section 619; and

{b) as soon as may be after such preparation, laid before both
Houses of Parliament, together with a copy of the audit
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report and any comments upon, or supplement to the
audit report, made by the Comptroller and Auditor-
General of India.

(2) Where in addition to the Central Government, any State
Government is also a member of a Government Company,
that State Government shall cause a copy of the annual
report prepared under sub-section (1) to be laid before the
House or both Houses of the State Legislature together
with a copy of the audit report and the comments or sup-
plement referred to in sub-section (1).

{3) Where the Central Government is not a member of a
Government company, every State Government which is
a member of that Company, or where only one State Gov-
ernment is a member of the company, that State Govern-
ment shail cause an annual report on the working and
affairs of the company to be—

(a) prepared within the time spetified in sub-section (1);
and

(b) as soon as may be after such preparation, laid before the
House or both Houses of the State Legislature with a
copy of the audit report and comments or supplement
referred to in sub-section (1).

In the case of statutory corporations the position in regard to
audit is somewhat different. For instance, in respect of Air
India, Indian Airlines, ONGC, DVC and International Air-
ports Authority. which are statutory organisations, the
C&AG is the sole auditor, while in respect of the Central
Warehousing Corporation he has the authority to conduct
an audit independently of the audit conducted by the pro-
fessional auditors.

The reporting to Parliament in regard to statutory corporations
follows the provisions contained in the relevant statutes
under which the corporations have been set up.

In their 46th Report (Fifth Lok Sabha), the Committee on
Public Undertakings (1973-74) had commented upon the
laying of annual reports of public undertakings in Parlia-
ment The Committee had pointed out that there has been
considerable delay in the laying of annual reports of
public undertakings before both Houses of Parliament and
recommended that Government shculd impress upon all
the public undertakings the need to furnish their annual
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reports soon after and at any rate, not later than three
months after the holding of the general meeting so that the

Government may lay the reports before the Parliament at
the earliest.

Apparently, the intention is that the public undertakings should
furnish to the Government (administrative Ministry) not
later than three months after the holding of the general
meeting copies of their annual reports so as to facilitate
their laying the reports before Parliament at the earliest.

According to our information different administrative Minis-
tnes do take steps to lay the reports before Parliament as
early as practicable. It is, however, understood that both
the enterprises and the administrative Ministries face a
number of problems. In a number of cases, the appoint-
ment of the statutory auditors is notified only after the
close of the financial year. Some enterprises like the Food
Corporation of India have been chronically in arrears in
regard to closing of their accounts (Food Corporation is a
statutory Corporation); and the Companies Act also per-
mits the grant of extension for closing of accounts and
holding the annual general meeting.

C & AG has pointed out that the real problem in all such cases
is the delay in the finalisation of the accounts of earlier
years, getting them certified by auditors and having them
considered at the Annual General Meetings. He has
further pointed out that delays have occurred for several
reasons, such as delays in compiling the accounts, the
inability of the companies to make available all the records
and furnish timely and complete explanations to the
queries raised by the statutory auditors. He has further
pointed out that such difficulties cannot be overcome by
merely suggesting a time schedule, though such a step
may be of help in that, it would be an indicative target to
be kept in mind by all concerned.

According to Section 210 of the Companies Act read with
Section 166 of the Act, the Registrar can grant extension of

time by three months for holding the annual general
meeting.

While the majority of the Central public sector enterprises
have been laying their reports in both Houses of Parlia-
ment through their Administrative Ministries at least with
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some delays, it has been noticed by us that some companies
like the Orissa Road Transport Corporation have not placed
their accounts before Parliament for a number of years. It
may be noted that where the Central Government is a
member of the Government company, though the Centre
may not be holding 51 per cent of the shares or more, the
annual report of such companies is required to be laid
before both the Houses of Parliament.

The best agency that ought to be responsible for laying the
annual reports and to watch timely compliance is the
concerned administrative Ministry under whose charge the
enterprise functions.

As it is proposed to prescribe some time limit for laying
accounts and such stipulation would be enforced with
prospective =ffect, from a situation when there was no
stipulation regarding the time limit, it is suggested that
to start with the limit should be somewhat liberal so that
companies which have genuine difficulties and their admi-
nistrative Ministries are not suddenly called upon to
explain their lapses.

Normally a company is required to close its accounts and hold
the annual general meeting within six months of the date
on which the financial year closes. This limit could,
however, be extended by the Registrar by another three
months. As already pointed out by the Committee on
Public Undertakings, we have impressed upon all public
undertakings the need to furnish their annual reports soon
after and at any rate not later than three months after the
holding of the general meeting so that the Government
may lay their reports before the Parliament at the earliest.
The above description would clearly explain that at least
a 12-months time lag from the close of the financial year
of the company would be required. In addition, we may
have to allow for the fact that Parliament may not be in
session on the prescribed date.

It is, therefore, recommended that to start with the time limit
could be between 12—18 months from the date of the close
of the financial year for the company in question i.e. not
later than 6—9 months from the date of the holding of the
annual general meeting to which the report relates. The

C&AG has no specific comments on the proposed time
limit.”
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4.13. The Committee note that there is considerable delay at present
in the laying of Reports and Accounts of Government Companies he-
fore Parliament ag is evident from the data given in para 4.2. The
Ministry of Finance in their note cited in para 4.12 have also pointed
out that it has been noticed that some companies have not placed their
accounts before Parliament for a number of years. The Committee fur-
ther note that during evidence the representative of the Ministry of
Finance could not suggest any definite time limit for laying the Re-
ports and Accounts of Government Companies and he suggested that
this question should be further examined in consultation with the
Comptroller and Auditor-General. After examining the matter the
Ministry of Finance in consultation with the C. & A. G. have furnished
a written note to the Committes which points out that the delay in
laying the Reports of the Government Companies arose mainly due to
delay in the finalisation of the Accounts of earlier years, getting them
certified by Auditors and having them considered at the Annual Ge-
neral Meeting. Further, such delays were on account of delay in com-
piling the accounts the inability of the Companies to make available
all the records and furnish timely and complete explanations to the
queries raised by the Statutory Auditors.

4.14. The Committee further note that the Ministry of Finance are
of the view that to begin with the time limit for laying Reports and
Accounts of Government Companies should be somewhat liberal so
that Companies which have genuine difficulties and the Administra-
tive Ministries|are not suddenly called upon to-explain their lapses.| As
such Ministry of Finanee have expressed the opinion that “to start
with there should be a time limit from 12—18 months from the date
of the close of the financial year of the Company in question i.e. not
later than 6—8 months from the date of the hoiding of the Annual
General Meeting to which the Report relates.”

4.15. The Committee feel that the period of 12—18 months for lay-
ing of Annual Reports and Accounts of Government Companies sug-
gested by Ministry of Finance is on the high side in view of the fol-
lowing factors:—

(i) There is a Government nominee on the Board of Directors
of every Government Company and he is also a signatory
to the Report. Therefore, in a way Government is already
aware of the activities of the company and when the Re-
port of the Company is available to the Government nomi-
nee, there cannot be any difficulty in making available
more copies thereof to the Government for being laid on

.. the Table of the House.



21

.(ii) When the Government nominee is alreudy aware of the ac-
tivities of the company, the administrative Ministry should

.~ .net take much time in prepering a Review on the working
of the company for being laid on the Table of the House.

(iii) Members of Parliament get an opportunity of raising mat-
ters pertaining to the functiening of Government Compa-
nies usually during th¢ Badget discussions in the Budget
Session of Parlinment. : Therefore if Reperts of the Gov-
ernment Companies pertaining to the previous years are
not available to.'Members before discussion on the De-
mands for Grants of the Ministries concerned is taken up,
Members would -lose the opportunity of bringing any
‘matter pertaining to the functioning of the Company to
the notice of the Hoause. If they have to refer only to Repeorts
which are 3 or 4 years old, any such reference would look
to be out of date and serve no useful purpose.

4.18. The Committee, therefore, recommend that as in the case of the
Reports of the Autonomous Organisations, Reports of Government
Companies should also be laid within 9 months of the close of the ac-
counting year. The Committee further recommend that where it is not
possible for the Government to lay the Report of any Company with-
in that period they should lay on the Table a statement explaining
the reasons for not laying the Reports within 30 days from the expiry
of the period of nine months and if the House is not in Session at
that time, the statement should be laid on the Table within seven days
of re-assembly of the House. However, to give some more time to the
Government to lay the Reports of the Government Companies pertgin.
ing to the periods upto the end of 1974-75 which were in arrears, the
Committee recommend that these Reports along with the delay
statements should be laid on the Table by 31st December, 1976, Re-
ports for the year 1975-76 and subsequent years should be laid on
the Table within 9 months of the close of the accounting ycar.

4.17. The Committee agree with the suggestion of the Ministry of
Finance that the concerned administrative Ministry under whose
charge a Government Company functions should be administratively
responsible for laying annual Reports before Parliament in time.

4.18. The Committee note that while laying the Report of a Gov-
ernment Company before Parliament the concerned administrative
Ministry also lays alongwith the Report a Review on the working of
that Company. However in certain cases no such Review is laid on the
Table. The Committee are of the view that even in cases where Gov-
ernment are in agreement with the information given in the Report
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of the Company and they have nothing to add, Government should lay
on the Table alongwith the Report a Statement saying that they are
in agreement with the Report and hence no Review is being laid.

4.19. In paras 2.14 to 2.18 of their First Report the Committee have
made recommendations regarding the laying of Hindi version of An-
nual Reports and other documents. The Committee would like to re-
iterate that while laying the Annual Reports of Government Companijes
ordinarily both the English and Hindi versions of the Reports and
Accounts should be laid on the Table simultaneously. However, in
exceptional cases, where it is not possible to lay both the versions
simultaneously the Ministry/Department while laying one version
should invariably lay a statement explaining the reasons for not lay-
ing the other version. In such cases the other version should be laid
on the Table either in the same Session or at the most by the end of
the next Session.

4.20. The Committee trust that the administrative Ministries will
take necessary steps to implement the above recommendations of the
Committee in their letter and spirit,

New DEeLHI; ERA SEZHIYAN,
Chairman
April 27, 1976, Committee on Papers laid on the Table.

Vaisakha 7, 1898 (Saka)
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APPENDIX I
(Vide para 1.1 of Chapter-I).

. Central Bank of India
. Bank of India.

. Punjab National Bank.
. Bank of Baroda.

. United Commercial Bank
. Canara Bank.

. United Bank of India.

. Dena Bank.

. Syndicate Bank.

. Union Bank of India.

. Allahabad Bank.

. Indian Bank.

. Bank of Maharashtra.

. Indian Overseas Bank.



APPENDIX 11
(Vide Para 3.1 of Chapter III)

Ministry of Agriculture & Irrigation
Department of Agriculture Research and Education
Krishi Bhawan, New Delhi-1.

Subject: Statement showing the reasons for delay in laying the
annual report of the ICAR for the year 1971-72 on the
Table of the Lok Sabha.

The Annual General Meeting of the Indian Council of Agricultural
Research held on 10th July, 1972 decided that the Annual Report of
the Council should include, in future, the research work in progress
on medicinal plants, information on the economics of the adoption
of new technology in the farmers’ field and that the report should
be in the nature of Administration reports in regard to education,
research and extension activities in the country in the field of agri-
culture, animal husbandry and allied sciences and should present a
consolidated picture thereof highlighting the achievements and
short-falls, difficulties encountered, existing gaps and those that
might develop in future, progress of Agricultural Universities and
the problems faced by them instead of only being an account of
activities of the ICAR Institutions and the Schemes!Projects financed
by it. Compilation and scientific vetting of the Report for 1971-72
on the basis of the above enlarged pattern took time at various levels.
The Report became ready in October, 1973 when the audited accounts
of the Society (ICAR) were also received.

Being an important document its editing and press preparation
took time. Its printing was assigned to an outstation press in July,
1974 after irviting quotations on all-India basis. In the case of out-
station presses despatch of proofs and paper etc. takes time. The
report contains large number of tables at the end which are time
consuming in composing. Frequent load shedding in the printing
unit also affected the speed of the work. Advance copies of report
were received in February, 1975 and the bulk copies in April, 1975.

A Hindi version of the report was also sent to the press in July,
1974 and its copies were received in April, 1975.

The delay in the submission of this report is regretted.

Steps have been taken to ensure quick compilation and publica-
tion of the report in future.

24
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Summary of Recommendations|Observations contained in the Report

S. No. Reference Summary of Recommendations/
to Para Observations
No. of the
Report
1) (2) @3)
1 1.7 The Committee note that the Annual Reports
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and Accounts of all the 14 nationalised banks for
the year ended on 31st December, 1974 were laid
as late as on 5-1-1976 whereas in the past reports
of all the nationalised Banks used to be laid to-
gether in the July-August Session of Lok Sabha.
The Committee also note that sub-section (8) of
section 10 of the Banking Companies (Acquisi-
tion and Transfer of Undertakings) Act, 1970
makes it incumbent upon the Central Govern-
ment to cause every auditor’s report and report
on the working and activities of each correspond-
ing new Bank to be laid for not less than thirty
days before each House of Parliament as soon as
may be after each such report is received by the
Central Government. The Committee further
note that Government had received reports of
five Banks on or after 21st July, 1975 and report
(English version) of one Bank even prior to that.
The Committee feel that laying of the Reports
which were ready during the July-August session
was unnecessarily delayed.

The Committee are not able to appreciate the
logic behind the explanation given by the Minis-
try that since all the 14 banks were nationalised
together by a single statute with effect from the

25



26

)

)

3)

1.9

1.10

same date, they had been laying Reports of all
the nationalised banks together. The Committee
also do not find any justification in laying of all
the Reports being delayed merely because Hindi
version of one of the Reports had not been
received. Since there is no statutory provision
which requires Government to lay reports of all
the nationalised Banks together the Committee
feel that the practice followed by Government
is not a healthy one because it leads to unneces-
sary delay in laying Reports of the nationalised
banks before Parliament.

The Committee recommend that Reports of
the nationalised banks should be laid before
Parliament as and when they are received,
individually or collectively, and Ministry of
Finance must ensure that laying of any Report
is not delayed merely because some other Re-
port(s) has not been received. The Committee
need hardly stress that in view of the fact that
Government are already laying a consolidated
report on the working of all the public sector
Banks before Parliament every year, which gives
a complete picture about the working of all the
Banks, there is absolutely no special advantage
in laying Reports of all the Nationalised Banks
together and in that process delaying the laying
of Reports of Banks which are already received
by Governrgent by awaiting the receipt of the
Reports of some other banks.

With a view to avoid delays in the laying of
Reports of the nationalised banks and in order to
achieve some uniformity in this regard, the
Committee recommend that after the close of the
accounting year every nationalised bank should
complete its accounts within a period of 3 months
and make them available for auditing. Auditing
of the accounts and furnishing replies to audit
objections, if any, and also translation and printing
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of reports should be completed within the next
six months so that all the Reports are laid before
Parliamient latest within nine months after the
tlose of the accounting year. If for any reason
the Report of any Bank cannot be laid within the
stipulated period of nine months, the Ministry of
Finance should lay within 80 days of the expiry
of the prescribed period or as soon as the Hotise
meets, whichever is later, a statement explaining
the reasons why the Report(s) of the Banks cons
cerned could not be laid within the stipulated
period.

The Committee further recommend that
ordinarily both the English and Hindi versions
of the Reports should be laid on the Table simul-
taneously. However, in exceptional cases, where
it is not possible to lay both the versions simul-
taneously, the Ministry of Finance should lay
the version which is ready without waiting for
the other version and while laying. only one
version they should invariably lay a statement
explaining the reasons for not laying the other
version. In such cases the other version should
be laid on the Table either in the same session or
at the most by the end of the next session,

The Committee note that the Annual Reports
of the Delhi Small Industries Development Cor-
poration Ltd. New Delhi for the years 1971-72,
1972-73 and 1973-74 were laid on the Table of Lok
Sabha on 7-1-1976 and the Ministry of Industry
and Civil Supplies have attributed the delay in
laying these Reports to a doubt having arisen
whether these Reports were required to be laid
before Parliament or the Metropolitan Council
in view of the fact that the shares of the Corpo-
ration were held in the name of the Lt. Governor
of Delhi and not in the name of the President.
The Committee further note that on receipt of
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the Report for 1972-73 on 10-7-1974, the Ministry
moved in the matter and addressed the Ministry
of Law on 19-7-1974 seeking their advice whether
the Report of the Delhi Small Industries Deve-
lopment Corporation Limited should be laid
before Parliament or the Metropolitan Council.
The Committee note that the Ministry of Law
had furnished their advice on 8th May, 1975. The
Corporation apart from delaying the report for
1972-73, did not take proper care to send the
report for 1971-72 to the Ministry and it was sent
only when the Ministry called for it.

The Committee need hardly stress that the
administrative Ministry must devise suitable
procedure whereby the receipt of Reports and
Accounts of the Organisations under their control
is carefully watched to avoid delays in the laying
ol Reports and Accounts before Parliament.

The Committee are unhappy to note that the
comments of the Comptroller and Auditor
General of India on the Report for 1971-72 had
not been incorporated in the Report in spite of a
statutory provision in this regard contained in
Section 619A of the Companies Act that these
comments should be laid on the Table. The ex-
planation given by the Ministry that these
comments were not laid because they were
received late and hence could not be printed in
the Annual Report are not convincing and cannot
be accepted to be of any substance. The Com-
mittee have no doubt in their mind that in with-
holding the comments of the Comptroller and
Auditor General on the Report for 1971-72 from
the House, the Ministry have failed to comply
with the provisions of Section 619A of the Com-
panies Act and the Ministry should lay those
comments now at the earliest opportunity.
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The Committee feel that the practice of incor-
porating the reasons for delay in the ‘Review’
prepared by the Government on the Report is not
correct and the reasons for delay should invari-
ably be laid separately so that attention of the
House is drawn to that fact specifically.

The Committee are concerned to note that the
Annual Reports of the ICAR for 1971-72 and
1972-73 were laid on the Table of Lok Sabha as
late as on 28-7-1975 and 5-4-1976, respectively,
even wher the Report for 1971-72 had become
ready in October, 1973 when the audited accounts
of the Society had also been received. The
Committee further note that despite the fact that
the Ministry of Agriculture and Irrigation had
informed on 7-11-1975 that no undue delay would
take place in future in placing the Annual Re-
perts of the ICAR before Lok Sabha, the Reports
for 1973-74 and 1974-75 have not so far been laid.

The Committee feel that ICAR being an auto-
nomous organisation receiving grant-in-aid from
the Government, Parliament should be apprised
of its activities after the close of each accounting
year at the earliest opportunity.

While fixing norms as regards laying of
Reports and accounts of autonomous organisations
before Parliament the Committee have already
recommended in para 1.16 of their First Report
that the Annual Reports and audited accounts of
every autonomous organisation should be laid
before Parliament within' nine months after the
close of the accounting year or if for any reason
the Report and audited accounts cannot be laid
within the stipulated period, the concerned Min-
istry should lay within 30 days of the expiry of
the prescribed period or as soon as the House
meets, whichever is later, a statement explaining
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the reasons why the Report and accounts could
not be laid within the stipulated period.

The Committee are concerned to note that
the Ministry of Agriculture and Irrigation have
neither laid the Reports for 1973-74 and 1974-75
nor any statement explaining the reasons as to
why the Reports and accounts for these years
could not be laid.

The Committee trust that the Ministry of
Aggiculture and Irrigation will implement the
above recommendation of the Committee in its
letter and spirit and lay the Annual Reports and
accounts of the ICAR for 1973-74 and 1974-75
without further delay. If for any valid reason
these Reports are not likely to be laid during the
current session (i.e. Budget Session 1976),
Ministry should lay on the Table before termi-
nation of the session a statement giving reasons
as to why these reports cannot be so laid.

The Committee note that there is considerable
delay at present in the laying of Reports and
Accounts of Government Companies before Par-
liament as is evident from the data given in
para 42. The Ministry of Finance in their note
cited in para 4.12 have also pointed out that it
has been noticed that some companies have not
placed their accounts before Parliament for a
number of years. The Committee further note
that during evidence the representative of the
Ministry of Finance could not suggest any
definite time limit for laying the Reports and
Accounts of Government Companies and he
suggested that this question should be further
examined in consultation with the Comptroller
and Auditor-General. After examining the
matter the Ministry of Finance in consultation
with the C. & A G. have furnished a written note
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to the Committee which points out that the delay
in laying the Reports of the Government Com-
panies arose mainly due to delay in the finalisa-
tion of the Accounts of earlier years, getting
them certified by Auditors and having them
considered at the Annual General Meeting.
Further, such delays were on account of delay
in compiling the accounts the inability of the
companies to make available all the records and
furnish timely and complete explanations to the
queries raised by the Statutory Auditors.

The Committee further note that the Ministry
of Financc are of the view that to begin with
the time limit for laying Reports and Accounts
of Government Companies should be somewhat
liberal so that Companies which have genuine
difficulties and the Administrative Ministries are
not suldenly called upon to explain their lapses.
As such Ministry of Finance have expressed the
opinion that “to start with there should be a
time limit from 12—18 months from the date of
the close of the financial year of the Company in

. question i.e. not later than 6—9 months from the

date of the holding of the Annual General Meet-
ing to which the Report relates.”

The Committee feel that the period of 12—18
months for laying of Annual Reports and
Accounts cf Government Companies suggested
by the Ministry of Finance is on the high side in
view of the following factors: —

(i) There is a Government nominee on the
Board of Directors of every Government
Company and he is also a signatory to
the Report. Therefore, in a way Gov-
ernment is already aware of the activi-
ties of the company and when the Re-
port of the company is available to the
Government nominee, there cannot be
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any difficulty in making available more
copies thereof to the Government for
being laid on the Table of the House.

(i) When the Government nominee is
already aware of the activities of the
company, the administrative Ministry
should not take much time in preparing
a Review on the working of the company
for being laid on the Table of the House.

(iii) Members of Parliament get an opportu-
nity of raising matters pertaining to the
functioning of Government Companies
usually during the Budget discussions in
the Budget Session of Parliament.
Therefore, if Reports of the Government
Companies pertaining to the previous
years are not available to Members
before discussion on the Demands for

rants of the Ministries concerned is
taken up, Members would lose the
opportunity of bringing any matter per-
taining to the functioning of the Com-
" pany to the notice of the House. If they
have to refer only to Reports which are
3 or 4 years old, any such reference would
look to be out of date and serve no use-

ful purpose.

The Committee, therefore, recommend that as
in the case of the Reports of the Autonomous
Organisations, Reports of Government Companies
should alco be laid within 9 months of the close
of the accounting year. The Committee further
recommend that where it is not possible for the
Government to lay the Report of any Company
within that period they should lay on the Table a
statement explaining the reasons for not laying
the Reports within 30 days from the expiry of
the period of nine months and if the House is not

————— e ————
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in Session at that time, the statement should be
laid on the Table within seven days of re-assem-
bly of the House. However, to give some more
time to the Government to lay the Reports of
the Government Companies pertaining to the
periods upto the end of 1974-75 which were in
arrears, the Committee recommend that these
Reports along with the delay Statements should
be laid on the Table by 31st December, 1976. Re-
ports for the year 1975-76 and subsequent years
should be iaid on the Table within 9 months of
the close of the accounting year.

The Committee agree with the suggestion of
the Ministry of Finance that the concerned admi-
nistrative Ministry under whose charge a Gov-
ernment Company functions should be adminis-
tratively responsible for laying annual Reports
before Parliament in time.

The Committee note that while laying the
Report of 2 Government Company before Parlia-
ment the concerned administrative Ministry also
lays alongwith the Report a Review on the work-
ing of that Company. However in certain cases
no such Review is laid on the Table. The Com-
mittee are of the view that even in cases where
Government are in agreement with the informa-
tion given in the Report of the Company and
they have nothing to add, Government should
lay on the Table alongwith the Report a State-
ment saying that they are in agreement with the
Report and hence no Review is being laid.

In paras 2.14 to 2-18 of their First Report the
Comrrrittee have made recommendations regard-
ing the laying of Hindi version of Annual Reports
and other documents. The Committee would
like to reiterate that while laying the Annual
Rcports of Government Companies ordinarily
both the English and Hindi versions of the
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Reports and Accounts should be laid on the Table
simultaneously. However, in exceptional cases,
where it is not possible to lay both the versions
simultaneously the Ministry|Department while
laying one version should invariably lay a states
ment explaining the reasons for not laying the
other version. In such cases the other version
should be laid on the Table either in the same
Session or at the most by the end of the next
Session. :

The Committee trust that the administrative

Ministries will take necessary steps to implement
the above recommendations of the Committee in

their letter and spirit.
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